
1893 Written Answers [ 29 JUNE 1962 ] to Questions 1894 
(v)  income    from   Rs. 50,001    to 

Rs. 1 lakh; and 
(vi)   income    above    Rupees    one 

lakh? 

THE MINISTER OF FINANCE (SHRI 
MORAZJI R. DESAI) : 

(Rs in crores) fa) 
Total demand of income-tax and 
Corporation tax        .       290.48 

Total collection of I. T. and C-T. 
during 1961-62 (Departmental 
unverified figures)    .        .        .      
316.77 

(b) No. of assessments pen 
ding     completion     on 
1-4-61 . .     6,19,405 
No. of assessments pending 
completion on 1-4-62  '.        .        .      
7,12,644 

(c) The number of assessments are 
not classified in the records of the 
Income-Tax Department according to 
the categories indicated in the ques 
tion. Therefore, the requisite infor 
mation is not available. 

 
t[RoAD CONSTRUCTION    BY THB   D.G 

BORDER ROADS ORGANISATION 
295.  SHRI V.  M.  CHORDIA:     Wil 

the Minister  of DEFENCE be pleasei 

 

(a) the targets fixed by the Direc-
torate General; Border Roads Organi-
sation, for the years 1959-60, 1960-61 
and 1961-62 for constructing roads to-
gether with their mileage and cost; 

(b) the mileage of roacls constructed 
together with their cost; and 

(c) the targets fixed for constructing 
roads during the year 1962-63 and their 
estimated cost?] 

 
t[THE MINISTER OF STATE IN THI 

MINISTRY OF DEFENCE (SHRI K. 
RAGHURAMAIAH) : (a) to (c) It is not in 
public interest to disclose the 
information.] 

GOVERNMENTAL PRICE CONTROL 

296. SHRI K. V. RAGHUNATHA 
REDDY: Will the Minister of FINANCE 
be pleased to state whether there are any 
commodities subject to Governmental 
price control and yet do not come under 
the purview of the Industries 
(Development and Regulation) Act or the 
Essential Commodities Act? 

THE MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): Most of the price 
control measures are taken under th« 
powers derived from the Industries 
(Development and Regulation) Act or the 
Essential Commodities Act. There are, 
however, a few commodities prices of 
which are controlled either through 
executive notifications or under powers 
derived from other statutes. For instance, 
maximum and minimum prices of raw 
rubber are fixed tinder section 13 of the 
Rubber Act 1947. The imports of raw 
silk are arranged by the State Trading 
Corporation and such raw silk is released 
by the Central Silk Board, Bombay at 
prices fixed by Government from time to 
time under executive powers. The Tea 
Act 1953 also provides for control of 
prices of tea, although no such control is 
exercised at present. Ceiling prices of 
petroleum products are determined on the 
basis of "im- 

t [ ] English translation. 
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port parity" under ad hoc price agreements 
entered info by Government with the oil 
companies operating in the country. 

 
t [WATCH-MAKING CAPACITY OF H.M.T. 

207. SHRI V. M. CHORDIA: Will the 
Minister of STEEL AND HEAVY INDUSTRIES be 
pleased to state: 

(a) what was the watch-making capacity 
of the Hindustan Machine Tools Limited, 
Bangalore in 1961; 

(b) what was the total number of watches 
manufactured in 1961; 

(c) what are the reasons for the 
production being below capacity; 

(d) what is fhe estimated number of 
watches to be manufactured in 1962; and 

(e) what was the demand for watches in 
1961?] 

 

 

t[THE MINISTER OF STEEL AND HEAVY 
INDUSTRIES (SHRI C. SUBRAMANIAM) : (a) 
Indigenous manufacture of watches is 
scheduled to commence in January 1963. It is 
only the assembly of watches from imported 
components that has been undertaken since 
July 1961. It was planned to assemble 15,000 
watches in 1961 beginning from July, 1961. 

(b) About 9,000 watches were 
assembled during the period July— 
December,  1961. 

(c) The programme of indigenous 
manufacture is proceeding1 according 
to plan. There was a shortfall in the 
assembly of watches in 1961, because 
the programme of assembly is pri 
marily a training exercise for a limit- 

t [ ] English translation. 


